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Council, Atul tbe remiuea to be collected 
thereunder b« cijnaidered. Six thousuiul 
Supees per annum was a 3arge sam for the 
Municip^ Fuod^ in its preseat Btatê  to lose ; 
but if It fihatild be determined to repeai 
Chap, 6  of Regulation X IX  of 1827 by 
the Municipal Bil!, be hoped to have provl- 
non made in that Bill for making good 
from otber sources the loos of the amount now 
tealiied under the Regulation.

He therefore mov^ that the Clause in 
question be omitted fh>m the Sciiedule*

The question being put  ̂ the Couocit 
divided

Sir Arthur Buller.
Mt* LeGeyt,
Mr. Ptiaoock,
Sir J»me4 CoItUq*

The motion was carried, and the Schedule, 
as amended, passed.

The Schedule of Forms was then putj 
and 4greed to.

Tiw Council then resumed ita sittin^p and 
adjourned, on the motion of Sir James ColTile*

' Not* Q.
Mr. Carrl«r 
Mfi Eliott,
The Chairman,

Sahtrday, April 26  ̂ 1856* 

P r e s e n t  :

The H<ui*ble J . A. Dorin, V i c e  P r t t i d m t f  in tihe
Ck»ir*

H o v x ,  Sir } ,  W* CoItiIa, Hoa^ J, P, Qrant,
Hie £xceUen«y tbe Cam* C. AU«ti, Esq.,

mau4er-tD-Ghl«ff E« Currie, mnd
Hapu Mfijor Genl. J , LoWj Hoti. Sir A, W» Bnlier.

MABBIAGE OF HlNDOOa
T ^ t  CLEEK presented a Petition from 

certain Brahmins of Poonah against the Bill 
** to remove a] I legal obstacles to the Marriage 
of Hindoo Widows.”

Mr. G R A ^T  moved that this Petition 
be printed.

Agreed tô

5AJ:E of TODElt̂ TENTJKES (BENGAL).
Mr. CU RRIS presented the lEeport of 

the Select Committee on the Bill to amend 
ttie Law relating to the 6ale of Under-tenures.**

MAKRIAGB OF HINDOO WIDOWS
Mr^ G BA K T presented the Report of 

the Select Commitlee on the Bill ** to remove 
all legal obstacles to the Marriage of Hindoo 
Widows and gave notice that, on Saturday 
nextf he proposed to move the committal of 
the Bill

EEVENTTB OF CALCUTTA.

Mr. CURRIE moved the first reading 
of a Bill “ relating to the Admlnistratian of 
the Public Revenues in the Town of Cal­
cutta,” The object of this Bill, be said, 
■was to assimilate the administration of the 
Public Revenues in Calcutta with the sys'* 
tem which prevailed in all other parts of the 
Presidency of Bengal» The present state 
of the Law was this* By Regulation X JI 
of 1826^ it was provided that a Civil Ser­
vant of the East India Company should be 
specially appointed to take charge of the 
Stamp Duties in the Town of Calcutta: by . 
Act X l of 1849, the charge of the Ab- 
karee Revenue was expressly vested in the 
Collector of Calcutu ; and by Act X X III  
of 1850, the Collector of Cucutta^ or any 
Officer legally appointed to exencisa the 
powers of Collector, had the management of 
the Ijsnd Revenue* therefore, these 
three branches of revenue were to be admi­
nistered by one perwn^ that person must be 
a Civil Servant appointed Collector of Cal- 
cutta  ̂ and specially vested with the charge 
of the Stamp Duties. Until lately, there had 
been such an Officer : the Office of Collec­
tor of Calcutta was a substantive appoint­
ment, held by a Civil Servant : but recently  ̂
it had been thought advisable that the CoU 
lectorship of Calcutta should be united with 
the CoUectorahip of the Twenty-four Per- 
gunnahs ; and it was considered that, under 
the new system, the best mode of providing 
for the administration of tlie several branches 
of the town revenue would be to entrust the 
duties to one or more Deputy Collectors, 
acting under the general control of the Col­
lector.

It was to legaliBe an arrangement of this 
kind that this Bill was introduced* It modi­
fied that part of Regulation X II  of 1826 
which required that tlie collection of Stamp 
Duties should be in the charge of a Civil 
Servant specially appointed, and eiiended 
to Calcutta the general law applicable to 
the o(fice of Deputy Collector,

The Bill was read a first time*

AMEEN3 (BENGAL).

On the Order of the Day for the third 
reading of the Bill to amend the Law res­
pecting the employment of Ameens by the 
Civil Courts in the Presidency of Fort 
Williamt” being read—

M r. C U R R IE  moved that the Bill be 
recommitted.

Agreed to. *
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Mb. C U R lilE  said, aftef the Bill hftd 
passed through Committee, An inttmation 

recelrcd frorn Agra that the LieutetiftiU 
Govenjor wished some alteration lo be made 
in i t ; aod the third reading wm postponed 
in conse ĵuence- A commtinicalioti had since 
been received from the Secretary to the Go­
vernment of the North-Western Provinces^ 
the sabatance of which was, that the Lieu­
tenant Governor desired tlvat the practice 
which obtained in the Civil Courts of those 
Provinces of c a l l i n g  for Keporta from the 
Kevenue Officers in casea which invoJred 
investigations and adjustments of accounts 
connected with land paying revenue to Go­
vernment, should be continued j and with 
tins view, he proposed that Section V of the 
Bill should be modified so as to run thus

« The Civil Court AroceDa may, Jttijite/, fn (Ai 
N o r t h -  W e s t e r n  P r a o i n c t i  o f  t h e  P r e s i d e n c y  o f  

F o r t  W i U i a m ,  t o  t h e  ^ n e r a l  ^ i r t c t t Q n s  ^  
t i r i c t i o n s  t e h i c h  may b e  p r e s e t  i b e d  b y  5ttcWer 
CoKi'/f bo cmployedoQ tb® following duties,

It had appeared to him (Mr* Currie), how­
ever—and the Honorable Member for the 
North-Western Provinces had concurred in 
that opinion— that the addition of these 
words would not be sufficiept to meet the 
object which the Lieutenant Governor had 
in view. They thought it would be neces­
sary that the power of the Civil Courts to 
call for Reports from tlw Eevenuo OfRcers, 
should be distinctly recognized, and that, 
when investigations were made by Revenue 
Officers under the orders of the Civil Courts, 
those Officers should possesi the powers vested 
in Civil Court Ameeiia by Section V II of 
the Bill, and that the protisions of that 
Section should be declared applicable to the 
proceedings held by them* _

He had prepared a Section embodying these 
views U> be added at the end of the Bill j 
and he shouJd now move that the words

flhall be employed oa any ftnch itivesti|atioii or 
adjuetiuent under the orders of a Civil C ourt 
he shall possess all the powers vested in Civil 
Court Am?ea4 by Bwitjon V II of this Act ; 
and the provisiona of tKa taid Section shall be 
applicable to tl»  proceedings heJd by such
Oifi<

subject to such general diTOtiona and restric­
tions as maVi frens time to Uiaei be prescribed 
by the Sudaer Court"
be prefijted to Section V,

The amendment was agreed to, and the
Section passed.

Mb. CU ERIE next moved that the fol­
lowing new Section be added to the Bill

•* Nothing eeatained in this Act shall be held 
to prohibit the Civil Courts in the N(^th- 
Western Provinces of the Presidency of Fort 
TViUiam fifom malting use of the agency of the 
A venue Officers in iovestigfttions and adji^l- 
ments of accounts connected with land

Clause 1 of Section V II, Mr. Currie 
observed, gave Civil Court Ameens power 
to examine witnesses and call for and exa­
mine documents ; and Ciaujse 2 prescribed 
the mode in which tliey should return their 
proceedings to the Court, and the procedure 
which the Court should adopt thereoo.

The Section moved by the Honorable 
Member was agreed to>  ̂ _

The Council having resumed its sitting, 
the BiU was reported and read a third time-

STRAITS' EXCISE ACT,

Mr, ALLEN moved that the Eeiport of 
the Select Committee on the tiroiect of

tevenae to Governrtient, under such general 
direction^ as n^ay, from time to timeT bo pre­
scribed by the Sadder ,Court, Whenever a 
Tehj^eldar, a Kaib Tehseetdar, or a J^eishkar

for amending Section X X X V l of Act X iV  
of 1851 (Straits Excise Act) be adopted.

He said̂  some lime ago, a spirit called 
Samsoo was manufactured beyond the fron­
tier of Province Wellesley, and cameJ 
through the Province by the river 
the harbor of Penang^ and the spirit farmer 
of Penang to whom  ̂ for excise purposes, was 
granted the monopoly of the manufacture of 
that spirit, seized the Sanisoo as contraband. 
The question of the legality of the seiture 
was tried in Hei Majesty’s Court of Jud i­
cature tliere ; and the Court decided that 
the spirit, not having been landed in any part 
of the Settlement, did not come within the 
operation of the Straits Af̂ t, The Govern­
or of the Settlement thought that this was a 
defect in the Act, and that the intention of 
the Legislature had been that the prohibi­
tion should apply to spirits manufactured 
outside as well as inside the boundary. 
Accordingly, it sent up a proposal to the 
Supreme Government to add a Section to 
the Act expressly prohibiting the transit of 
spirits manufactured by other than liceiised 
farmers along any of the navigable rivera 
and canals in tlie Settlement* Upon his 
motion, this communication was referred to 
a Select Committee, The Select Com- 
mittee  ̂ having looked at all the papers sub­
mitted to titem, were of opinion that they 
had not sufficient information to form a de­
cided opinion on the propriety of the pro­
posed amendment; and a letter was addressed 
to the Government of the Straits Settletnent^ 
enquiring for what purpose the spirit seiied 
had been mauufactured, ainl where it liad been



277 Patenti [Mat 3, Xur /»v€Httons> 278

StUurdc^^ May 3> 185G.

PfiESEIfT ;

The Honor&bk J , A* DoHn, V i e e - P r f s i t l e t U f  in
the Cbair.

Hta Eifielleocf th« Com- C> AMctj Keq-t 
nwaderoik-Chief, Curne, £laq.»
~ and

Haa. Sir A. W. BuUor,
Hod. P, G i^ t, 
Hon. B, Peacock,

MAEEUGE OF HINDOO WIDOWS,

aei«(l» In reply, a copy of the JodgmetH of 
rire Court of Judicature of the SettJ^meot w«s 
seot; and from that it appeared clear that 
tbe spirit had been manufactured, not for 
coosumptioii witbm the etaticwif but for ex^ 
port to Moulinein. The boat m nliich it waa 
seiied had been attejnded down the nvef by 
theboat3of the foreign Chief (to whose lub* 
jects ihe free navigation of the Prye was 
reserFed by treaty) for tbe expreu [Hirpose 
of mTeutiQg the cargo from being amug-̂
gl«d into the Settlement j «nd whea s e k ^  I T he CLERK jneMnted a Petition from
the boat was fastened alongside a junk which Jnbabitants of ^Bengal against the Bill to
waa then about to m l with the spirit for femove alt legal obstacles to the Marriage 
Moulmein. It had, therefore, appeared clear j of Hindoo Widows." 
to the Select Committee that the apirit waa
intended for exportalioUj and that it had ] PATENTS FOE INVENTIONS* 
rbot been maun(^tured contrary to the inten* 
tion of the Act, which waa paased for I Abo a Petition from Mr., ^w ard  Myers;
the protection of the £x£iae Revenue ; and | ^  Xiondon, atatiug that he had obtained in 
that  ̂ ahhougb the Act prohibited the manu- I England X^ttera Patent for certain improve- 
faciare ot couatiy apirila within the SettJe- treats in the springs of fiailway caxriages, 
meol̂  the prohibttion was intended solely as that similar privileges for Ills inventioti 
an aDSjJiazy means of preventiDg the cot^ grant^to  him in other countries;
wroptian  ̂ without payment of revenue, of and praying that the Council ivould protect his 
spuits within the ^ttlemeot. They had invention throughout the British territories in 
aceordingly reported that they did not think lndta« He further pr^ed thatj if there was 
it right to adopt the suggestion of the Go- I Act to emble the Oouncil to do this; a
femment of the Straits; and lie now proposed I might be passed granting him an ex-
that their Keport on the sul»eet shouW be dusive privilege in h& invention for the 
adopted, and that a copy of the Resolution I of 20 years.
be communicated by the Clerk of the Coun* I Mfi. PEACOCK ^ d ,  he thought thia
ciJ to the Governor of the Straits* Settlement* Petition was quite regnUr, because it pray- 

Agreed lo. [ ed for the passing of an Act granting to
the Petitioner an exclusive privilege in bis 

AMEBNS (BENGAL> I invention; but as a general Act had recent-
I ly been ^saetl for allowing inventoi:s to ob* 

H b. CUBRIE moved that Mr. Grant *«« ficlusiTC privileges in Iiidia, he be- 
be appointed to take the Bill « to amend the * *  Coiaicil would iwt thmk it right
I m  re s^ tin g  the employment of Ameena 
by the Civil Courts in the Presidency of 
Fort William’* to tbe Govenioir General for 
his assent* '

Agreed to..

NOTICE OP MOTION.

Ho. CTTRRIG gaw notice that, on Sa* 
turday next, he ffould more that the ad­
journed Committees of the whole Council on 
tbe Bill for the conservancy and improve^ 
nieiit of the Towns of Calcutta, Madras, and 
Bombay, and the several stations of the Settle­
ment of Prince of Wales’ Island^ Singapore  ̂
anlMa1accV’^<»>  the Bill “ for regulating 
the Police of Calcutta^ Madras, and Bombay, 
and the Settlement of Prince of Wales' Island, 
Singapore^ and jSalacca,” be resumed*

Tbe C<^icil adjoum«^t

to pass a private Act granting an excJu^vo 
^vilege to this Petitioner for 20 years.. 
By the recent Act, an inventor should pre* 
sent hia Petition to the Governor Genera) 
in Council upon stamped paper  ̂ together 
with a description of the nature of his in- 
vendoD, and the manner in which it is to bo 
used. The Governor General in Council 
might then give him an exclusive privilego 
for H  years; and if, at the end of that pe« 
nod, he should think £t to enlarge tbegranl^ 
he might do so for a further term of 7 
yeai«. The Petitioner in this case seemed 
not to be aware of the Act^ and had pre­
sent^ his Petition to this Council. As far 
as obtaining an exclusive privilege under the' 
Act went, that was a ivrong course. H« 
ahould have presented a Petition to the Go­
vernor General in Council, ivitli a descrip­
tion of his invention. But as it was very

T


